941 Jt. Comm, Mental
Health Bill

Sabha be nominated to serve on the

said Joint Committee namely.—

(1) Shri M. Ankineedu

(2) Shri Anwar Ahmed

(3) Dr. A. U. Azmi

(4) Shri H. N. Nanje Gowda
(5) Shri Jaipal Singh Kashyap
(6) Shri Lala Ram Ken

(7) Shri Keyur Bhushan

(8) Shri K. T. Kosalram

(9) Shrimati Kesharbai Kshirsagar
(10y) Dr. V. Kulandaivelu

(11) Shri K. M. Madhukar

(12) Dr. Mahipatray M. Mehta
(13) Shri Hiralal R. Parmar
(14) Dr. Saradish Roy

(15) Shrimati Kishori Sinha
(16) Shri Manmohan Tudu

(17) Shri Atal Bihari Vajpayee
(18) Dr. Golam Yazdani

(19) Shri Mohd. Yusuf

(20) Shri B. Shankaranand.”

MR. DEPUTY SPEAKER: The

question is:

“That this House do concur in the
recommendation of Rajya Sabha
that the House do join in the .Joint
Committee of the House on the Bill
to consolidate and amend the law
relating to the treatment and care
of mentally ill persons, to make
better provision with respect to
their property and affairs and for
matters connected therewlth or in-
cidental thereto made in the motion
adopted by Rajya Sabha -at its sit-
ting held on the 27th July, 1982 and
communicated to this House on the
29th July, 1982 and do resolve thaf
the following 20 members of Lok
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Sabha be nominated to serve on the-
said Joint Committee, namely:—

(1) Shri M, Ankinee-du

(2) Shri Anwar Ahmad

(3) Dr. A. U Azmi

(4) Shri H. N, Nanje Gowda

(5) Shri Jaial Singh Kashyap

(6) Shri Lala Ram Ken

(7) Shri Keyur Bhushan

(8) K. T. Kosalram __

(9) Smt, Keshharbai Kahirsagar
(10) Dr. V. Kulandaivelu

(11) Shri K. M. Madhukar
(12) Dr. Mahipatray M. Mehta
(13) Shri Haralal R, Parmar
(14) Dr. Saradish Roy

(15) Smt. Kishorj Sinha

(16) Shri Manomohan Tudu
(17) Shri Atal Bihari Vajpavee
(18) Dr. Golam Yazdani

(19) Shri Mohd, Yusuf

(20) Shri B. Shankaranand

The motion was adopted.

-—

14.20 hrs.
MATTERS UNDER RULL 377

(i) NEep FOR GOVERNMENT’'S CLEARANCE
FFOR SETTING UF OF A NYLON-6 PROJECT
IN GUJIARAT.

SHRT AHMED MOHAMMED PPAT-
EL (Broach): Gujarat ndustrial In-
vestment Corporation’'s proposal for
setting up a Nylon-6 project has ‘#en
pending for clearance with the Govern-
ment of India for more than ten vears,.

Initially the GIIC was granted: a
Letter of Intent in 1971 for a wlant
with a capacity of 2100 tonnes a year.
Subsequently when the GIIC submit-
ted FIB and CG applications, the .nat-
ter was held up singe the Government
of India wag formulating its synthetic
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fibre policy. This took consideraole
time and years later, GIIC was advis-
ed to revise its application and incre-
ase the capacity. The GIIC according-
ly submitted a revised app:ication for
an increased capacity. It is understood
that the matter is now pending with
the Planning Commission,

It has been represenied to the Gov-
ernment of India from time to tirre
that the GIIC has invested consider-
able amount of money for implemen-
tation of this project and has taken
all advanced preparatory steps includ-
ing the tying up of technical collabora-
tion. This project ig proposed to be
set up in Cooperation with a coopera-
‘tive society of powerloom weavers who
will be the ultimate beneficiaries of
this project,

The matter has been representied Ly
the State Government at various lev-
els from time to time, but so far the
project has not been cleared by the
Government of India. In view of the
above the proposal of GIIC be accep-
‘ted without further any declay.

(ii) NEED FOR SETTING UP OF A RAILwaAY
COACH FACTORY AT PALGHAT IN KERALA

*SHRI V. S. VIJAYARAGHAVAN
~ (Palghat): The State of Kerala is in-
‘dustrially very backward and the
Central investment in Kerala either
in the Railways or in other sectors
is negiigible. Industrial backwardness
has aggravated unemployment in the
State. Today lakhs of educated uti-
employed men and women are wander-
ing about looking for jobs and many
of them fall victims to unscrupulous
recruiting agents.

Against this background, the rlaim
of Kerala for a Railway Coach Fac-
tory is just and legitmate. There are
five railway workshops in Tamilnadu,
two each in Karnataka and Andhra
whereas Kerala has none, The State
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iGovernment legitimately hoped that
the new broad-gauge repair work-
shops for the Southern Zone would
be located at Palghat-Olavakot re-
gions. But the Government has de-
cided to set up this in Andhra Pra-
desh.

Now, there is a proposal to set upn
a Coach Building Factory. The Gov-
ernment of Kerala had promised land
free of cost and other infrastructural
facilities at cheaper cost. We have
got the skilled and unskilled labour
force and a steady supply of power
throughout the year. Apart from ihese,
the Government of Kerala is prepared
to extend all other required faciiities
for the Coach Building Factory.

Therefore, I would earnestly re-
quest the Government to locate the
proposed factory at Palghat.

(iii) DEVELOPMENT OF TOURISM DURING
THHE ASTADD AND ARRANGEMENTS FOR
TAKING FOREIGN TOURISTS TO BIHAR.

s war fR/g (i)
SUTeAE  HEglRy, A9 ofiars  @ad
g aw & fauw & & fag
g Ifee & AgaEyy €1 ™
gagx 93 wfoar & fafuys 2w F
fas1dY, IMF gAwIT TR 77 Afaq
WG AT | a9 at ag g &
fawg & fafwm Wit & o @ wgax
qT AN F WY FT HTAT 2 | R
FGEIT T @ GATUG FT G 99
F fau F¥ FgT TFT AQ @ e |
T AR 77 L2fean 71 faxto, g
goafeaa gred, 5%, S99, SIM
I FJaear F TS g | WG &
afafa-gerre gaTer gesfd &1 fawear
g | ¥ G FT AW T aF &
TR AFe FAT ARG § fF @
FIGL T qheA FT IR FA H
T g faww e v arfer wk

*The original speech was delivered im Malyalam.



